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Present

N THE CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

1996 .

Hon'ble Mr. S. Biswas, Administrative Member

Hon'ble Mr. Nityananda Prusty, Judicial Member

Repen Ram & 6 Others

( . L KRR .Applicants
- VS =~ A

1) Union of India through the General Manager,

S.E.Railway, Garden Reach, Calcutta.

2) The Chief Perscnnel Offlcer(Pdmn.ﬁ, S«.E.R1ly.,
Garden Reach, Calcutta,

3) sr.Divn. Personnel Officer, S.E.Rly, Kharagpur.

4) Divn. Signal and Telecommunication Engineer,
S.E. Railway, Kharagpur.

5) The Traffic Control Inspector(w), SeER1Ye,
Kharagpur .

~ 6) The Jr. Engimeer(T), Signal, s.E.Rly, Kharagpur.
. . &N
7) The Signal Inspector(1I),S.E.Rly., Kharagpur.
‘ L

8) The Signal Inspector(l)} S.E. lye., Kharagpur.
“Y‘ .

teceese RE spOndents

For the Applicants ¢ Mr. A. chakraborty, Counsel

- For the Re

spondents ¢+ Mr, S. Chowhdury, Counsel

Date of Order : 17-12-2003

ORDER

MR, NITYANANDA PRUSTY, JM

casual kha

=

*he applicants, who were earlier initially appointed as

lasi in the Construction Unit in the year 1966 and subse-

‘quently trﬁnsferred and posted in the Open Line in the year 1978«79

and till &

cation for

ate contiruing in the sexvice, have filed the present appli-

the folleowing reliefs s~

contdese
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1) Declaration that the appllcants are entitled to
be regularised we.e.f. 1-4-73 a s some employees of
the erstwhile construction unit juniors to the
applicants have been regularised we.c.f. 1le4.73,

ii) An order Qo issue directing the respondents to re-
gularise the applicants w.e.f. 1-4-73 enabling them
to acquire qualifying service for pensicnary benefits.

iii) Leave may be granted to add the other applicants in

the original appllcatlon under 4(5)(a) of the CAT
Procedure Rule,

2. The case of the applicants is that they were, after com-
‘pletion of 12 years of'cgmﬁiggous seivice in theConstruction Unit,l
absorbed |in the Open Line under thé'D.S.T.E.(W-I); S.E. Railway

in different capacities. Ld. Counsel for the aﬁplicantiss-submits thatv.@j.
the applicants have filed representation dated 27-12-1995 before the
Cﬁief Personnel Officer (Admn.) (Annexure-E) for their regularisation
against the PCR posts we.e.f. 144-1973 whiph is also the main prayer
in this O.A. Ld. Counsel for the applicants further submits that if
this 0O.AJ is disposed of with a diféqtion to the feSpondent authori-
ties, more particuiarly, the responéent No.2 to consider their~repre~
sentaﬁion tréating this O.A. a s a part thereof and keeping in view the
earlier order of this Tribunal dated 9-1-2003 passed in O.A. 531 of
1997 (which was filéd by the similarly placed employees.of thé said
Railway) [within a stipulated périod, then they shall be fully satis-

fied for |the time beinge.

3. Heard Mr. Chakrabofty, Ld; Counsel forthe applicants and
Mr. Chowdhury, 1d. Counsel for the official respondents. Mr, éhow»

' éhury; Ld. Counsel for the official respondents submits that if this
é.A. is dispoed of with the above direction as prayed for by the Ld?_
cQunéel for the applicants for consideratioﬁ of their case, then he
has no objecticn., However, there should not be any observation

regarding merits of the case.

4, In view of above submissions made by 1d. Counsel for both

ies, we direct the official respondents, more particularly,
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the respondent No.2 to consider the representation of the applicants

datea 27-12~19§'(Annexure-E)'tréatiﬁg this O¢A. as a part thereof ;ared
) ’ - =

keeping in

speaking order within a'pericd'of'two months from the date of communi-

cation of this order and communicate the same to the applicant within

-3 -

s

a pericd of two weeks thereafteér,

view the judgement of this Tribunal dated 9-1-2003 passed

in O.a. 531 of 1997 and‘dispose of the same by passing a reasoned and

"5 It 'is made clear that we have not observed anything on the

merits of the case. However, incase,the'deciéionwgoes in favour of the

applicants, then all the consequential benefits,as per decision taken
by the-official respondents on the repreSentation of the applicants,

a8 be extended in favour of the applicants within a period of éne_

L —

rﬁ@nth*é'-‘ﬁrm”tﬁeféaﬁewof Pa s'sing such order, "I-f‘he OeAe is acco:dingly

disposed of with the above said observation/directidn. However, there

shall be‘no order as to costs,
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